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(iii)  Solid Waste Rs. 200
Management in crores
commercial  institutional
and other establishments
(106 Nos.)

{iv) Support services Bs. o

crores
Rs. 850

Lores

The Action Plan extends to Nagpur also.
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Envirenmemtal Pollution by Maikadi
Group Manusfactures in Tail Nade .

779. SHRI R. MARGABANDU:- Will
the Minister of ENVIRONMENT AND
FORESTS he pleased to state:

(a) whether Government are aware
that Malladi Group Manufacturers in
Ranipet Indusirial Area in North Arcot
Ambedkar District of Tamil Nadu are
emitting untrcated effluent water causing
environmental pollution in the whote of
Ranipet town and the industrial area;

{b) whether Government proposz to
take any action to closc down the Unit;
and

(c) whether Government  are  also
aware that the Tamil Nadu State
Pollution Control Board is rot taking any
step in this regard?

THE MINISTER OF
ENVIRONMENT AND FORESTS
(PROF. SAIFUDDIN SOZ): (a) Some
complaints have been reccived by the
Tamil Nadu Pollution Contro! Board
from the public about pollution caused
due to discharge of efflucnt from the unit
of M&. Malladi Drugs and
Pharmaceutical Limited.

(b) and (c) The Tamil Nadu Pollution
Control Board had issued closure orders
to the unit under the Water (Prevention
& Control of Pollution) Act, 1974, The
unit had obtained interim stay from the
High Court of Judicature at Chennai.
The unit had assured the Court to comply
with the directions of the Board. The unit
has subsequently impiemented the
following pollution control works:—

(i) Construction of compound

wall  behind Effluent Treatment
Piant (ETP).
(ii) Dismantling of  primary

lagoons.



